
OPENCOURT

CENTRAL AD INISTRATIVE TRIBl~AL
ALLAHABAD BE.:JCH

ALL HABAD.

Dated This the 06th day of January 20040

contempt Application noo 163 of 2003

in

Original AEplication no. 983 of 2002.

Hon'ble '1r. V.K. Majotra. vice-cnairman
Hon'ble Mr. AoK. l.mat:nagar, Member (J)

Rajman singh,

s/o .D. singh,
through Ids wife Smt. pr abhawati nevi,

/0 viII Bo'wal, post Bodwal, police station Hunderwa.
nistt. Basti.

... Applicant

By Adv' sri ho.K. Dubey
;:

1. om pr akash, Gener oI l1anager. N.E. ly q

Gorakhpur •

2. sri B.K. singh. D. 0'101 (Commercial), N•.z::.. Ly , ,

Varanasi.

3. sri A.K. S.:-ivastava, !J •• oM. ( ), N.E. 4'-ly••
v ar an as L,

4 0 sr i K • S. Pangt i ,

Chief .1edical supdt 0, N.E. ly ••
Varanasi.

• •• Re s pori den t s

By A&! sri K.P. Singh

o ' D E R

Heard sri H..K. Dubey. learned counsel for the

applicant and Sri K.P. singh, learned counsel for the

respondents.
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2. ~ Sri K.P. Sin':Jh. learneJ. counsel for the r es ponoents

d~ing our attention to memorandumdated 2.6.2003 attache~
.... -:.. ~-- statedwith reply affiJ.avit of the respondents

that though the 1'1edical Board had to be constituted after

examination of the applicant by Head of psychiatrie Deptt.

Sir sundar Lal Hospital tne applic ant has not appeared

bet or e Head psychia tr 1~De pt t • and as such the res pondents

have not been able to cons t Lt ut e f'.1edical Board and pass .

final orders.

3. Learned counsel for the respondents was directed

to indicate the date and place where the ap licant has to
I

appear for medical exarnt nat Lon, He has stated that the

applicant should appear before Head PSYCniatr~~ePtt.

Sir sunder Lal Hospital. Varanasi on 27.1.2004. thereafter,

within two weeks medical examination shall be held and

respon~ents shall pass the final orders vr i.t hLn 02 weeks I

thereafter.

4. In the above back-drop, the ap~licant is directed
U;

to appear before the Head =r=r> tt. sir Sunder Lal

Hospital, Varqnasi on 24.1.2004. The res~on1ents are uirected

to pass final orders on the representation of the applic ant

taking into consideration tne medical report cfter exami.nation

of the applicant as above by •..Jassing detailed, speaki.n q

order.y
... 3/-
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5. The contempt a ,t.-licationis disposed of Vlitn

the above obaervation/airection to tne Lespondents.

Notices iss ued to the responden-cs are discharged.

However, in case the ap licant remains ag~rieved by the

order of the res on cen ts , he 1tlillbe at liberty to seek

revival of thLs contem t ap lication.

Vice-Chairman
O,",OI.ol(.

/pc/


